
AC'L' No. I1 OF 187'7. 

(Xeceived t i e  assent of i.Ae Governor General 012 the 14iA, f i b -  
TZLCLV 1877). 

An Act to amend Act No. XI11 of 18'75. 
preamble. WHEREAS it is expedient to define the expression 

' B'igh Court' as used in Act No. XI11 of 1875 
(to ame.nd the law relati.ng to Probates and Letters of 
Ad.ministra.tioa), sections 2, 3 and 4;  It is hereby 
enacted as follows :- 

I High Court' 1. The expression ' High Court ' in each of the 
definedin said sections shall mean, and be deemed to have 
Act XI11 of 
1875, set- always meant- 
tions 2, 3 
aud 4. (a) a High Court for the time being established 

under the twenty-fourth and twenty-fifth of Victoria, 
chapter 104 : 

(71) the Chief Court ,of the PanjQb : 
(c) the Court of the Recorder of Bangoon. 

Saving of 2. Nothing in this Act shall be deemed to affect 
certaingrants the validity of any grant of probate or letters of ad- 
of probate 
an, adminis. ministration with effect throughout the whole of 
tdtion. British India heretofore made by any Court other 

than the Courts specified in section one. 


